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1. DURAnON OF SESSION 

Date of Commencement 
Date :>f Adjournment 
sinr die 

Date of Prorogation 

Total Number of days of 
Session 

Number of actual sittings 
Number of hours of sittings 

@2 December, 1993 
£. 30 December. 1993 

7-1-1994 

29 days 

20 days 
94 hours and 17 minutes 

@ The tint .ininl commenced with the playing of National Anthem. 
I. The la.t aittinl ended with the playinl of National Sonl. 
o The segion w .. oriaiDally to condude on Friday, the 24th December, 1993. The 

Houle apeed to adjoul'll OD 23rd December, 199310 re-aaemble on Wednelday, the 
29th December, 1993 and also to lit OD Thursday, the 30th December. 1993. vilk 
adoption of 36th Report of BUIiDea Advisory Committee II amended. 
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SUMMARY 

1. Bills pending at the end of the last session 
2. Bills introduced 
3. Bills opposed at introduction stage 
4. Bills passed by Rajya Sabha and laid on the Table 
5. Bills passed by Rajya Sabha and returned by Lok Sabha 

with amendments 
6. Bills returned by Rajya Sabha with amendments and laid on 

the Table of Lok Sabha 
7. Bills passed 
8. Bills negatived 
9. Bills withdrawn 

10. Bills pan-discussed 
11. Motions for adjournment of debate on the Bills adopted 
12. Bills referred to Select Committee 
13. Bills referred to Joint Committee 
14. Bills reported by Select Committee 
15. Bills reponed by Joint Committee 
16. Bills originating in and referred to a Joint Committee by 

Rajya Sabha in respect of which motions for concurrence 
were adopted by Lok Sabha 

17. Bills pending at the end of the Eighth Session of Tenth Lok 
Sabha vidl' Para No. 2682 of Lok Sabha Bulletin-Pan II 
dated 28.1.1994 
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1. No. 
2. No. 

3. No. 
4. No. 

S. 

MOTIONS UNDER RULES 191 AND ~42 
SUMMARY 

of notices received 
of motions admitted 

of motions discussed 
of motions remained Part-discussed 

Total time taken 

23 

5S2 
138 

1 
Nil 

11 hours and 
S5 minutes 



51. 
No. 

1. 

2. 

(6) Motions under Rule 381 for suspension of Rules 

Subject Member 
who 

mm"ed 

Date on 
which 

motions 
dilcuued 

Sus~nsion of clause (i) Salt. Sbeila 11.12.1993 
of rule 80 of the Rules Kaul 
of Procedure and Con-
duct of Busineu in Lot 
Sabha in so far u it 
requires than an amend-
ment shall be within the 
scope of the Bill and re-
levant to the subject 
matter of the clause to 
which it relates in ill ap-
plication to Government 
amendment No. 13 to 
the Public Premises 
(Eviction of Unalltho-
rised Occupanll) 
Amendment Bill, 1992 
and that this amendment 
may be allowed to be 
moved. 

TIme 
taken 

H M 
o 01 

Suspension of clause (i) Smt. Sheila 11.12.1993 {J 01 
of rule 80 of the Rules Kaul 
of Procedure and Con-
duct of Business in Lot 
Sabha in so far u it 
require. that an amend-
ment shall be within the 
scope of the Bill and re-
levant to the subject 
matter of the clause to 
which it relate. in its ap-
plication to Government 
amendment No. 16 to 
the Public Premisel 
(Eviction of Unautho-
rised Occupaall) 
Amendment Bill, 1992 
aad that this amendment 
may be allowed to be 
moved. 

24 

Remarks 

Adopted 

Adopted 



7. OAm OR AFFIRMATION 

SI. Name of Member Coosti- Oatb or Language Date of 
No. tuency Affirmation of Oath taking 

and State or Affu- OatWAffir-
mation matioe 

1. Shri. S. Sivl'.raman Onapalam Affirma- Malayalam 2.12.1993 
(SC). tion 
Kerala 

2. Shri P. Kumaruamy Palani. Affirma- Tamil 2.12.1993 
Tamil tion 
Nadu 



So OBInJARY REFERENCES 

51. Name IDd PII1ic:uIan Date of Date on Time 
No. of Membenbip deatb whicb Taken 

reference 
made H. M. 

1 2 3 4 S 

1. -SIlri l.R.D. Tau 29.11.1993, 
(Doyea of IadiID 1aduICry) 

2. -Sbri NlUli Bbattacbarya 11.10.1993 
(Sittina Member of Lot Sabba) 

3. SIlri Puraeadu Sekbar NMkar 24.08.1993 
(Member, Fant to Third 
Lot Sablla) 

4. Shri Dwarka Natb T.wuy 29.011.1993 
(Member, Firat to SWh 
Lot Sabba) 

S. Sbri Narendr. P. Natbwani 1,(19.1993 
(Member, ProvilioaaJ Parliament, 
Fint, Secoad and Sixth 
Lot Sabha) 

6. Shri Hitendra Deal 12.09.1993 
(Member, Sixth Lot Sabha) 

7. Shri K. Veeriah 12.(19.1993 2.12.1993 0 32 
(Member, Fifth Lot Sabba) 

8. Shri Santuu Kumar Du 03.10.1993 
(Member, CoDititueat Aaembly) 

9. Shri K. lanardban Reddy 4.10.1993 
(Member, Fint Lot Sabba) 

10. Shri P. Venkatuubbaiab 12.10.1993 
(Member, Second to Seveath 
Lot Sabba) 

11. Smt. Krishna Mehta 20.11.1993 
(Member, Second Lot Sabba) 

U. Shri Raj MlDpI Paade 23.11.1993 
(Member, EiPth aad NiDth 
Lot Sablla) 

13. Shri H.M. Patel 30.11.1993 
(Member, FIfth, Siada aad 
Eiahth Lok SIbM) 

• HoUle wu ICljoarDed tor .... ell, wtIbout ar-cdq .Y baIIaea. 
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1 2 3 4 5 

14. ·Shri Frank Anthony 2.12.1993 3.12.1993 0 23 
(Sitting Member of Lot Sabha) 

15. Sbri Samarcndra Kuadu 6.12.1993 6.12.1993 0 05 
(Member. Founh. Sizth aDd Ninth Lot 
Sabha) 

1 
16. ·Shri Shiva SIwan Sinha 18.12.1993 

(Sitting Member of Lot Sabha) 
17. Shri S. Bhopindcr Singh Man 14.11.1993 

(Member. Constituent Allcmbly and ~.121~ J 0 19 
Provisional Parliament) 

18. Shri Girdhari Bhoi 14.11.1993 
(Member. First Lot Sabha) 

19. Shri Ram Samujhawan 12.12.1993 
(Member. Eighth Lot Sabba) 

"House was adjourned for the day without transacting any business. 
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9. PANEL OF CHAIRMEN 

51. No. Name of Member Date of Nomination 

1. Sbri Sbarad Diabe 

2. Shri Peter G. Marbanianl 

3. Shri Nitish Kumar 

4. Smt. Geeta Mukberjee 

S. Shri Tara Singh 11.12.1993 
6. Prof Malini BhattadJarya 

7. Shri Ram Nailt 
8. Shri P.C. Chacko 

9. Smt. Santosh Cbowdary 
10. Prof. Rita Verma 
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10. PAPERS LAID ON THE TABLE 

(a) By Govcrnmcnt 
(b) By Private Mcmbcn 

1131 
Nil 
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11. PERSONAL EXPLANATIONS-UNDER RULE 357 

51. Name of Member Brief Subject Date nmc 
No. who made the Taken 

Penonal Explanation 
H. M. 

1. Captain Salish Certain aUeptioDl made 22.12.1993 0.07 
Sharma apiDst him by Shri Jaswant 

SiDsh. M.P .• in thr House 
on the 21st December, 
1993. 

2. Shri Rameshwar Carifyiaa certain references 30.12.1993 0.11 
Thakl&r made about him in the 

Report of the Joint 
ParlilllDentary Committee to 
enquire into irregularities in 
Securities and Banking 
Transactions. 
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12. PETITION 

PreieDted by member ODe 
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14. QUESTIONS 
(i) Starred Questions 

(a) Number of Questions put down in Question 
Lists for oral answers 

(b) Number of Questions orally 
answered 

(ii) Short Notice QUestlOIll 

(a) Number of Questions put down in Short 
Notice Question List 

(b) Number of Short Notice Questions orally 
answered 

(iii) Unstarred Questiolll 

(a) Number of Questions put down in Question 
Lists for written answers 

(b) Number of Questions for which answers were 
laid on the Table including those put down for 
oral answers but not reached for oral answers 

• Included I Starred Ouestion deleted/transferred from one Ministry to another . 

•• Included 4(, Unstarre.d Ouest ions deleted/transferred from one Ministry 10 another. 

340' 

32 

Nil 

Nil 

3772" 

4080 
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15. RESIGNATION BY MEMBERS 

SI. Name of 
No. Member 

State Constituency Date 
from 
which 
accep-
ted by 
Speaker 

Remarks 

--------------------------------------------_.-----
1. 

2. 

Shri Sharad Pawar Maharashtra 

Shri Madan Lal The National 
Khurana Capital Territory 

of Delhi 

Baramati 

South Delhi 

3.9.1993 Announce-
ment made 
in the 
House on 
3.12.1993 

2.12.1993 -do-
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17. SHORT DURATION DISCUSSIONS (RULE 193) 

SI. Subject Under Name of Date(s) Time Minis· . Remarks 
No. Rule the of dis· Taken try/ 

member cussion Depart· 
who raised ment 
the discus· con· 
sion cerned 

H. M. 
I. Situation arising 193 Shri Ram 17.12.93 4 08 Health Discus· 

out of the in· Vilas 18.12.93 & sion not 
creasing popula· Paswan 22.12.93 Family con· 
tion in the coun- Welfare eluded 
try and measures 
taken by the 
Government to 
check the same. 

2. Statement made 193 Shri Ram 21.12.93 2 SS Agricul· 
by the Minister Naik ture 
of Agriculture in 
the House on 13 
December, 1993 
regarding earth· 
quake in 
Maharashtra and 
adjoining areas 
and the relief 
and rehabilita-
tion measures ta-
ken by the GOY· 
ernment. 

3. Report of the 193 Shri Atal 29.12.93 14 12 Finance 
Joint Committee Bihari 30.12.93 
to enquire into Vajpayee 
irregularities in 
Securities and 
Banking Trans· 
actions, pre· 
sented to the 
House on the 
21st December, 
1993. 
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DISCUSSIONS ON MAITERS OF URGENT PUBLIC 
IMPORTANCE FOR SHORT DURATION UNDER RULE 193 

1. 
2. 
3. 

SUMMARY 

No. of notices received 
No. of discussions admitted 
No. of discussions held 

4. No. of discussions remained 
part-discussed 

Total time taken 

39 

207 
3 
3 

21 hours and 
15 minutes 



SI. 
No. 

1 

2. 

18. SITTINGS OF LOK SABRA 

Subject Date 

Fixation of sittings for 7.12.1993 
11 and 18 Derember. 199) 

Cancellation of sitting on 24 23.12.1993 
Decemher. 1993 and 
fix'llion of sittings nn 211 and 
)0 Decemher. 1"93 

Remarks 

On recommendation of 
Business Advisory Committee. 
Lok Sabha agreed to fix its 
sittings on Saturdays. 11 and 18 
December. 1993 for completion 
of urgent items of G"vernment 
and other busine~s 

On adoption of 36th Report of 
Business Advisory 'ommittee. 
as amended. Lok Sabha agreed 
to adjourn on 23 Decemher 
I (j9~ to re-assemble on 29 
Decemher. 1993. and to sit on 
30 December. 1993 to discuss 
exclusively the report of the 
Joint Committee to enquire 
into the irregularities in 
securities and banking 
transactions. 

2. Accordingly. the sitting fixed 
for 24 December. 1993 stood 
cancelled and the House re-
assembled on 29 December. 
1993 and also sat on 30 
December 1993 . 

. _---------,----
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SI. 
Nc. 

1. 

19. SPEAKERIDEPUTY SPEAKER/CHAIRMAN 

AnnouncementsiObservationsIReferences 

Subject By Whom Date 

Valedictory refer- The Prime Minister and 30.12.1993 
ence on the conclusion the Speaker 
of the Eighth Session of 
Tenth Lok Sabha 
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:ZOo STATEMENTS 

(I) Statements made I laid by Ministers under Rule 372 

SI. 
No. 

1. 

2. 

3. 

Brid Subject Name of Minister 

2 3 

Strike Notice by Postal Shri Sukh Ram 
Employees Union. 

Bomb explosions in five Shri C.K. laffer 
Passenger Trains on Sharid 
6 December, 1993. 

Date 

4 

6.12.1993 

6.12.1993 

All imporu:nt concession in Shri M.V. Chandra- 9.12.1993 
the Income-Tax Act. sekhar Munhy 

"4. Judicial remand of Shri Lal Shri S.B. Chavan 
Krishna Advani & others by 

9.12.1993 

s. 

6. 

7. 

the Special Magistrate, CBI, 
Lucknow on 7 December, 
1993. 

Withdrawal of the Postal Shri Sukh Rllm 
strike. 

11.12.1993 

Government Business for Shri Mukul Wasnik 11.12.1993 
the week commencing the 
13th December, 1993. 

Earthquake in Maharashtra Shri Balram lakhar 13.12.1993 
and adjoining areas and tbe 
relief and rehabilitation 
measures taken by tbe 
Government. 

"S. The unmanned level Sbri C.K. laffer 13.12.1993 
crossing gate accident Sharie! 
involving 7304 Sahyadri 
Express and a bus on the 
Miraj-Plln&: DG single line 
section of South Central 
Railway on 11 December, 
1993. 

" Members were permitted to ask c:larificatory questions. 

42 

Time taken 

5 

H. M. 
o 10 

o 06 

o 02 

06 

o 02 

o 05 

o 10 

o 07 



43 

2 3 4 

9. The Uruguay Round talks. Shri Pranab 16.12.1993 
Mukherjee 

10. Government BUliness for Shri Mukul Wunik 18.12.1993 
the remaining part of the 
Session. 

·11. Decision takeD at the @ Shri Arjun Singh 21.12.1993 
Education for all Summit 
and the Plans of the 
Government to implement 
them in the Country. 

12. Situation arising out of £ Shri Arvind Netam 21.12.1993 
recent cyclonelflood in 
Tamil Nadu ond 
Pondicherry and relief and 
rehabilitation measures 
taken by the Government. 

13. Scheme for Small Works Shri P. V. Narasimha 23.12.1993 
programme in the Rao 
constituencies on M.Ps. 

14. Recent visit of Minister of Shri Vidyacharan 30.12.1993 
Water Resources to Nepal Shukla 
regarding co-operation in 
Water Resource Develop-
ment. 

• Members were permitted to ask clarificatory questions. 

S 

o 13 

o 01 

o OS 

o 10 

o 09 

o 04 

@ Also laid on the Table a copy each of the following documents (Hindi and Bn&iish 
versions):-
(i) Delhi Declaration; and 

(ii) Framework for Action-BFA Sumit of Nine High-Population Developing 
Countries. 

£ Made on behalf on Shri Balram Jakhar. 



(8) Matterl under Rule 377 

Position regarding receipt of replies from Ministries concerned during 
Tenth Lok Sabha as on 15.2.1994 

Total ntlmber of No. of replies Percentage of 
matten raised sent to members replies sent to 

by Ministen memben by the 
and copies Ministen 

endoned to 
Lok Sabha 
Secretariat 

Fint Session 270 218 80.74 
(9.1.91 to 18.9.91) 
Second Session 133 114 85.11 
(20.11.91 to 
20.12.91) 
Third Session 314 240 16.43 
(24.2.92 to 12.5.92) 

Fourth Session 149 107 11.81 
(8.7.92 to 20.8.92) 
Fifth Session 61 41 61.21 
(24.11.92 to 
23.12.92) 
Sixth Session 253 186 73.51 
(22.2.93 to 14.5.93) 

Seventh Session 121 81 63.n 
(26.1.93 to 28.8.93) 

Eislllh Session 70 26 37.14 
(2.11.93 to 
30.12.93) 
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(W) . StatemeDt sbowiD& the time spent OR disorderly scenesIlDtel'l'1lP-
tiODrt in the House durlDl Eighth SessioD, TeDth Lok S.bba 

Date Time spent Remarks 

8.12.1993 6 hours Due to interrruptions Lok Sabha adjourned at 
(i) 11.11 hrs. and re-assembled at 12.03 hrs. 
(ii) 12.04 hrs. and re-assembled at 1400 hn., 

(iii) 14.04 hrs. and re-assembled at 15.00 hrs. 
(iv) 15.01 hrs. for the day. 

9.12.1993 2 hours Due to interruption. Lok Sabha adjourned at 
(i) 11.06 hrs. and re-assembled at 11.36 hn. 
(ii) 11.39 hrs. and re-assembled at 14.00 hn. 

13.12.1993 7 mts. Interruptions continued from 11.06 hn. to 11.13 
hrs. 

14.12.1993 1 hour Lok Sabha adjourned at 11.03 hrs. and re-assem-
bled at 12.00 hrs. 

15.12.1993 6 hours Due to interruptions Lok Sabha adjourned at 
(i) 11.12 hn. and re-assembled at 12.00 hrl. 
(ii) 12.04 hrs. and re-assembled at 13.02 hn. 

(iii) 13.10 hrs. for the day. 
16.12.1993 S hours SS mts. Due to interruptions Lok Sabha adjourned at 

(i) 11.21 hrs. and re-assembled at 12.01 hn. 
(ii) 12.02 hrs. and re-assembled at 14.00 hn. 

(iii) 14.28 hrs. and re-assr.mbled at 17.00 hn. 
(iv) 17.05 hn. for the day. 

17.12.1993 1 hour Lok Sabha adjourned at 11.07 hn. and re-assem-
bled at 12.00 hrs. 

TOTAL: 22 brs. 2 mts. 

NCM: Time calculated on the basis of normal time of the sitting of the House i.t. from 
11 A.M. to 1 P.M. and 2 P.M. to 6 P.M. 
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(Iv) Statement indicating matters raised after question hour and before 
the taking up of the listed business and time taken thereon during the 

Eighth Session of Tenth Lok Sabha 

Date Number of Number of Time 
matters raised Members who taken 

spoke 
H. M. 

2.12.1993 

3.12.1993 
6.12.1993 4 12 01 
7.12.1993 2 24 25 
8.12.1993 
9.12.1993 

10.12.1993 5 9 0 20 
11.12.1993 1 3 0 04 
13.12.1993 8 12 0 26 
14.12.1993 4 11 0 30 
15.12.1993 
16.12.1993 
17.12.1993 21 2 03 
18.12.1993 5 6 0 26 
20.12.1993 
21.12.1993 11 19 10 
22.12.1993 20 24 04 
23.12.1993 11 32 26 
29.12.1993 
30.12.1993 

72 173 9 55 
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21. Statement showing time taken on various kinds of business 
transacted durlne the Eighth Session of Tenth Lok Sabha 

Business 

BILLS-
(a) Government Bills 
(b) Private Members' Bills 

BUDGETS-
General Budget 

DISCUSSIONS-
Short Duration Discussion 
(Rule 193) 

MATTERS OF URGENT PUBLIC IM-
PORT ANCE RAISED AFTER QUESTION 
HOUR 
MATTERS UNDER RULE 377 
MOTIONS-

(a) Motions under Rule 342 
(b) Motions under Rule 388 

QUESTIONS 
RESOLUTIONS-

(a) Statutory Resolutions 
(b) Private Mcmhers' Resolutions 

STATEMENTS (Rule 372) 
OTHER MATTERS such as Oath or Affirma· 
tion, Papers laid on tht' Table:, Obituary Re-
ference, Questions of Privileges, Points of 
Order, Personal Explanations etc. 

TOTAL: 

Time taken 

H M 

°26 
2 

2 

21 

9 

II 
o 
o 

2 

7 

94 

18 
00 

47 

I~ 

S5 

23 

55 
O:! 
38 

28 
.10 

00 

17 

Percentage 
to the total 
time taken 

27.9 
2.1 

3.0 

22.5 

10.5 

1.5 

12.7 

7.0 

2.0 
2.7 
7.5 

100.0 

• Joint discussion took place on cenain Statutory Resolutions - [Vidl' Statement 
No.16 (i) SI. Nos. 1 to 51 and Motion for consideration of connected Government 
Bills (Vide Statement No.2 (i) SI. Nos, I, 2, 5, 11 and IS. 1 Time taken on Joint 
discussion has been shown under Government Bills. 
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CORRIGENDA 

HEStJMF OF WORK DON!: HY I OK SABH,A. 

Page 51. 
No. No. 

(i) Contents :3(') 
(II) 
4 
5 

6(1) 

(TENTH l OK SA8HA - 81 H SESSION) 

Column Line For 

Under Heacilng 'Page' 15 
-do- 16 
-do- 19 
-do- 20 
-do- 21 

Read 

16 
17 
20 
21 
22 

4 At Foot Note 2 Commission Commissioner(s) 

-do- + athe the 

16 Heading Sutdy Study 

24 Under heading 6 than that 
'subject' 

26 5 H. M. H. M. 
0 32 0 52 

36 5 4 'Shri 'Prof.' 

43 13 2 3 on of 

43 Foot-note Sumit Summit 
(ii) 


